
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE TWENTIETH DAY OF JANUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
. i\NI)

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 1635 oF 2026

[ 3488 ]

...PETITIONER

Between:
Panuganti Swathi Sree, D/o Pan
Student, R/o D.No. 1-2-29811.
Warangal, Telangana- 506 167.

uganti Srinivas, Aged about. 27 years. Occ.
Geetha Nagar Mandal, Jangaon District,

AND

1

2

The State of Telangana, Department of Family Health and Medical Welfare,
Represented by its Principal Secretary, Secretariat, Hyderabad- 500 002.

State of Telangana, Represented by its Principal Secretary Department of
Law and Legislative Affairs Secretariat, Hyderabad - 500 002.

3. Kaloji Narayan Rao University of Health Sciences, Rep by its Registrar,
Warangal Telangana State - 506002

4. Convenor of Post Graduate Admissions, Kalo.ii Narayan Rao University of
Health Sciences Warangal.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ or order or direction, more particularly one in

nature of writ of Mandamus to. a) Declare Rule Vlll of the Telangana Medical

college (Admission into Postgraduate Medical courses) Rules,2021 to the extent

of Local candidate as being violative of Article 14 of the constitution of lndia, 1 950

and apart from ultra vires to section 3 (l) of Telangana Prohibition of Admission

and capitation fee 1983, b) Declare the action of Respondent No.3 in issuing the

prospectus dt.30.09.2025 based on Rule vlll of the Telangana Medical college

(Admission into Postgraduate Medical Courses) Rules, 2021 (G.O.Ms.No.148' HIV



and FW (Cl) Department, dated 28 '10 '2024)particu larly to the extent of Clause 2

(A) (i) and to th() extent of Local Candidate and (G) and receiving applications

underthesaidclausetherebyissuingthefinalmeritliStdt.o3.l2.2025asillegal'
arbitrary,unconsttitutionalandviolativeofArticlel4oftheConstitutionoflndia'

1950, and consoquently set aside the same and direct the Respondent No 3 to

issueafreshprospectusand/orreceiveapplicationsfordeterminingthemeritlist

andtoconduct:ounsellingforadmissionsintoPGMedicalDegreeandDiploma

Courses under the Competent Authority Quota for the academic year 2025-2O26 '

strictly in accorc ance with the law laid down by the Honble Supreme Court in Dr'

Tanvi Behl v. Shrey Goel and Others,2025 SCC OnLine SC 180

IAN :1OF 20

Petition trnder Section 151 CPC praying that in the circumstances stated in

the affidavit filerd in support of the petition' the High Court may be pleased to

suspend the oceration of prospectus dated 30 09 2025 issued by Respondent

No.3tothee}:tentofClause2.AandGandreceivePetitioner,sapplication'
pending disposal of Writ Petition'

IA OF

Petition under Section 15'l CPC praying that in the circumstances stated in

the affidavit file:d in support of the petition, the High Court may be pleased to direct

Respondent lrlo.3 to receive Petitioner's application for admission into Post

Graduate Degree under the Competent Authority Quota for the AY 2025-2026

without refere rce to Clause 2 A and G of impugned prospectus dt 30 09'2025'

pending dispo,sal of Writ Petition'

Counsel for tlre Petitioner: SRI' M' S' ACHYUTH BHARTHWAJ

Counsel for the ResPondent No 1: SRI R. NAGARUJUNA REDDY'
AGP FOR HEALTH, MEDIC &FW

Counsel for the Respondent No 2: GP FOR LAW AND LEGISLATIVE AFFAIRS

Counsel for the Respondents No 3 & 4: SRI T' SARATH'

SC FOR KALOJI T'TAiAiAU NEO UNIVERSITY OF HEALTH SCIENCES

The Court m:rde the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TET-ANGANA
AT FryDERABAD

The Hon'ble The Chief Justice SriAparesh Kumar Singh

The Hon'ble Sri Justicc G.M.Mohiuddin

Writ Pctition No.1635 of 2026

Datcd: 20.0L.2026

Betrveen:

Panuganti Swathi Sree,
D/o.Panuganti Srinivas

...Petitioncr

and

The State of Tclarlgana
Departrnent of Family Health arrd N{edical Welfare
Rcprescntcd by its Principal Secrctary,
Secretariat, Hyderabad and 3 others

.Respondents

\lr. NI.S. \chyuth Bharthwaj, lcarned counsel for the petitioner.

Mr. R.Nagariuna ltedd1,, leatned Assistant Government Pleader for

Flcalth, Nlcdical and Irarnil-1, Welfarc Dcpartrnent, appears for respondent

No.1

\[r. 'l'.Sharzrth, learned Standing Counsel for lQloji Narayana Rao

Universiry of [-[ealth Scicnces (hereinafter referred [o as, "the University"),

appcars for respondents No.3 and 4.

2

heard finally.

3. Petitioner has approached tiris Court seeking admission into Post

and

Order:

,t

i

With the consent o[ learned counsel for the parties, the matter is

Graduare N'tcdical coLrrsc uncler competent authoriry quota for the academic



i

..r..

yea,r 2025-26 undcr Notiflcation datecl 30.09.2025. \X/hile ar the samc dme,

she questiotrr:d thc definition of "l.ocal Canclidate" under Rulc \lII of the

'l'clansana Nleclical (.<>llcecs (r\clmissi<ln inro l)ostgracluatc N{cclical O.ur:scs)

Itulcs. 2021 (iirr sltot't 'the 2021 l{ulcs';. r() l;c rllcgal, ar-Sitrarr- ,rrrd

unconstirudonal.

4. Petitioncr adrnittcdlv has passcd \lBlls graduation course frsm

Sernct' Nicdical Univcrsin- siruatccl at l(aziii<lrstan.

5. I-carnt:d counscl frrr rhc pctitioncr subrnits that in thcr lieftt st-t6t:

into:im dircctions passcd l>r' rhis Corrrr irr a batch o[ \\'rit pcritirlr-rs lcc] bv

\l'.1).No.322tt4 of 2025 r'idt tntcnrn .r'cler clatccl 18.12.2025, periti.ncr nra\.

als<> be pcrmittccl tr> re$stcr onlinc in tirc rhircl ror-nrcl o[ Nt,l:'l'l)G 2025

counseliing fi>r admission for thc academic t,car 2025-26. I{orvcr.cr, lcarncd

counsel for tl-re petitior-rer has r.rot l>ccn atrk: to cr1'rlain as to rvhr. t5c

petiti<>ncr, who claims to havc obtaincd a cicc--cnr percentilc sc()rc r>f -176

trrarks in NIIET' PG 2025, has approachccl this Court belatedly t9 lav

challcngc to ihe clefinitir>n o['l-ocal (-anc]iclatc' in rhc 2021 Rules ancl scek

crnlinc rcgistration for the third round of NIilr't'PG 2025 coutrselling for

admission in strav/remaining seats flor r.vhich thc cut-off date is today upto

5:00 p.rn.

6' Learncd Standing Counscl for thc Universiry has referrecl to an order

passed by a learned c.ordinare Bc'ch of this (-ourt i, Durgam Anish v.

The State .f relangana AX/.r)\..25901 <tf 2023, <jatecj 15.09.2023),

(
(



::3::

rvl-rerein in similar circumstances, thc lcarned Coorclinatc Bench refused to

cnterrain the writ petition on the ground of dclay. It is submitted that the

case of the prescnt pctitioncr is not fit to be entcrtaincd-

f . \\'c ha'u,e hcarcl lcarrrctl ct-ruttlscl tor: the lllir tics.

8. I[ thc pctitroncr, r\,1)o had sccured deccnt perccntile in NElil'

PG 2025, rvas intcrcstcd in gctting admission in NEF,'I' PG medical course

firr the acaclcn-ric Vcrar 2025-?6 in Pursuance of Notification

.clated 80.:,09.2025, ir dct'ics ilnl rcasorl as to u'hv shc s,aitcd t-ill the last date.

" tirr sccliing rclicf u,hcn [rt'r rtttcml)t [()r onlirre rcgistration was not being

cfltert?rincd.

9,. \X,'c, therctirtg, lll; nor tecl urclincd [o cntertain thc writ pctition ln

such circurnstances. Otherrvise, thc process oF admission to Post Graduate

Medicalcourse rvor-rld nc\rcr lre corrch,rded r.vithin time

10 Accor:dinqh', thc instant \X/rit Petition is clismisscd. No costs.

As a sequel, miscellanc:()us petitions, pcncling i[ any, stand closed.

SD/.B. REKHA RANI
ASSI TANT REGI

//TRUE COPY//
OFFICER

1. One CC to SRI M. s ACHYUTH BHARTHWAJ, Advocate [oPUC]

2. Two CCs to GP FOR MEDICAL HEALTH & FW ,High court for the state of

Telangana at HYderabad . [OUT]

3. Two CCs to GP FOR LAWAND LEGISLATIVE AFFAIRS, High Court for the

State of Telangana at Hyderabad. [OUT]

4. ONC CC tO SRIT. SARATH, SC FOR KALOJI NARAYAN RAO UNIVERSITY OF

HEALTH SCIENCESIOPUC]

5. Two CD CoPies

DAN
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HIGH COLIRT

DATED:2010112026

ORDER

WP.No.1635 of 2026

DISMISSING THE WRIT PETITION

WITHOUT COSTS
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